
Y

IW THE CEWTRAL ADPIINI3TRATIl£ TRIBUfJAL
'  PRINCIPAL bench

NEU OELHI-

-  OA No. 125/99

Nbu Delhi this the 15th day of Danuary, 1999,

Hon^ble Smt.Lakshmi Sujaminathan, Ptember (3)
Hon^ble Shri N.Sahu, Heraber (A)

In the mattar of ■

Sh.Plusaphir Ram
S/p i Palki Ram,
R/6 E-II, .Press Palace,
ninto Road, Neu Delhi-1

(By Advocate 3iri Karan Singh )
••• Applicant

l/ersus

1. Up ion of India
through Secretary,
Directorate of Printing,
Nirman Bhavan, Neu Delhi.

2. Director of Printing,
Directorate of Printing,
Nirman Bha<i/an, Neu Delhi.

3. The Manager,
Government of India Press,
Plinto Road, Neu Delhi.

Respondents

ORDER (QRAI) ,

(Hon'ble Smt.Lakshmi Suaminathan, Ptember (3).

After hearing Shri Karan Singh, learned counsel far the

applicant for some time, it uaa pointed out that this application

is not only barred by limitation but also suffers from non

joinder, of necessa^ry parties. He seeks permission to uithdrai

the OA.

In the above circumstances prayer is allouad. OA is

dismissed as uithdraun, '

lU

(n,. Sahu)
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Pie mber (A)
(Smt» Lakshmi Suaminathan )

nambar C^)
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